
      

     
 

 

     

   

   
   

    

   

    
    

       

   

         

 

           

          

            

       

          

       



      

           

       

           

      

         

            

         

     

         

           

            

              

           

         

          

           

          

            

            

   

          

            

           

            

          

           

         



NATIONAL COMPANY LAW TRIBUNAL, MUMAAI SENCH, MUMBAI

5. On hearing the submissions of the professional appearing on

behalf of the Petitioner, it is evident that Applicant Company is a

Subsidiary company of Holding Company incorporated outside lndia.

Therefore, to align with the financial year of the holding company, we are

of the view that there is a need to allow the applicant company to

continue to have its Financial Yearfrom 1$ January to 31't December of

every year as is provided in Section 2(41) of the Companies Act,20-13

conferring pou/ers on National Company Law Tribunal, or to allow any

of the period as mentioned in section as financial year.

5. Therefore, this Bench hereby allows the Petitioner Company to

continue to follow the financial year starting from 1'uanuary of every

year and closing on 3l$December, and for the years to come.

6. Accordingly, this Company Petition is allowed.

V. NALLASENAPATFry
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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